GOVERNMENT OF KARNATAKA

'y

KARNATAKA LOKAYUKTA

No.LOK/INQ/14-A/57/2007-08 Multi Storied Building,

No.LOK/ARE-4/ENQ-5/2008 Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 26/02/2021

RECOMMENDATION
Sub:- Departmental inquiry against;

1) Dr. D. Chandrashekar, the then Medical Officer of
Health, Bruhat Bengaluru Mahanagara Palike,
Bharatinagar Range, Bengaluru

2) Sri Ramanathan, the then Junior Health Inspector,
Bruhat Bengaluru Mahanagara Palike,
Bharatinagar Range, Bengaluru — Reg.

Ref:- 1) Govt. Order No. 83 67 Q0% a 2006 (gor) Bengaluru
dated 21/1/2018.

2) Nomination order No.LOK/INQ/14-A/57/2007-08 ,
Bengaluru dated 15/2/2008 of Upalokayukta, State
of Karnataka, Bengaluru

3) Report dated 10/2/202 1of Additional Registrar of
Enquiries-4, Karnataka Lokayukta, Bengaluru

The Government by its order dated 21/1/2018 initiated the
disciplinary proceedings against (1) Dr. D. Chandrashekar, the
then Medical Officer of Health, Bruhat Bengaluru Mahanagara
Palike, Bharatinagar Range, Bengaluru and (2) Sri Ramanathan,
the then Junior Health Inspector, Bruhat Bengaluru Mahanagara
Palike, Bharatinagar Range, Bengaluru (hereinafter referred to as
Delinquent Government Officials 1 & 2, for short as PGO-1 &
DGO-2 respectively) and entrusted the Departmental Inquiry to

this Institution.

2. This Institution by Nomination Order No.LOK/INQ/14-A/

57/2007-08 Bengaluru dated 15/2/2008 nominated Additional
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Registrar of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct Departmental
Inquiry against DGOs 1 & 2 for the alleged charge of misconduct,

said to have been committed by them.

Sl The DGO-1 Dr. D. Chandrashekar, the then Medical Officer
of Health, Bruhat Bengaluru Mahanagara Palike, Bharatinagar
Range, Bengaluru and DGO-2 Sri Ramanathan, the then Junior
Health Inspector, Bruhat Bengaluru Mahanagara Palike,
Bharatinagar Range, Bengaluru were tried for the following

charge:-
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4. The Government by order No. %3 67 20a%°a 2006, Bengaluru

dated 30/1/2012 has withdrawn the earlier order dated
21/1/2008 entrusting departmental inquiry to this institution as
against DGO-2 Sri K Ramanathan, the then Junior Health
Inspector, Bharatinagar Range, Bruhat Bengaluru Mahanagara

Palike, Bengaluru.

5. The Inquiry officer in his report dated 10/2/2021 stated that
as regards DGO-1 Dr. D. Chandrashekar, the then Medical Officer
of Health, Bruhat Bengaluru Mahanagara Palike, he was convicted
in Special Case No. 172/2006 on the file of the Special Court at
Bengaluru vide judgment dated 29/12/2012. In view of his

conviction, the Government by Order No. @3 67 Q0% 2006,

Bengaluru dated 20/7/2013 has dismissed DGO-1 from service.
The DGO-1 has preferred Appeal before the Hon’ble High Court of
Karnataka in Crl. Appeal No. 45/2013 challenging the order of his
conviction in Special Case No. 172/2006 dated 29/12/2012 and
the same is pending adjudication before the Hon’ble High Court of

Karnataka.

6. The Inquiry officer, in view of conviction of DGO-1 in Special
Case No.172/2006 and consequential dismissal from service by
Government Order dated 20/7/2013 has held that the
departmental inquiry against DGO-1 cannot be proceeded with. He
has further found that in case, the Criminal Appeal No.45/2013 is
allowed and the Conviction of DGO-1 Dr. D.Chandrashekar is set
aside by the Hon’ble High Court of Karnataka, the departmental
inquiry against him could be proceeded with from the stage it was

stopped.
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7. On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason

to interfere with the findings recorded by the Inquiry Officer.

8. It is hereby recommended to the Government to accept the
report of Inquiry Officer and to close the departmental inquiry as
against DGO-1 Dr. D. Chandrashekar, the then Medical Officer of
health, Bharatinagar Range, Bruhat Bengaluru Mahanagara Palike
for the present. In case, the Criminal Appeal No.45/2013 filed by
DGO-1 Dr. D. Chandrashekar before the Hon’ble High Court of
Karnataka, challenging the order of his conviction in Special Case
No.172/2006 dated 29/12/2012, is allowed and the conviction is
set aside, the judgment in Criminal Appeal No.45/2013 shall be
sent to this institution for continuation of departmental inquiry
against Dr. D. Chandrashekar from the stage where it was
stopped.  Further, it is recommended to Government not to
disburse the pensionary benefits and pension payable to DGO-1
Dr. D. Chandrashekar till the conclusion of departmental inquiry

against him in case the conviction is set aside.

9, Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

E ot

(JUSTICE B.S.PATIL)
Upalokayukta
State of Karnataka,
Bengaluru
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